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Raju 

None appeared for the appellant. Learned AR submitted that the case  

has been settled under SVLDR Scheme, 2019 and he produced SVLDR 1 & 4  

forms.  

2. Considering this position, I find that since the case has been settled  

under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 the appeal  

lying pending in this tribunal shall be deemed to have been withdrawn in  

terms of section 127(6) of Chapter V of Finance (No.2) Act, 2019.  

3. Accordingly, the appeal is disposed of as withdraw 

 (Dictated & Pronounced in the open court)                                                                            
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